IN THE CEVTRAL ADMINISTRATIVE TRIZUBAL JAIPUR BENCH
J A I PURS

. 2P 100/95 ‘ Date or ordmer: 12.12.59%5
(cA 89/95) :
Nanu Ram : Fet it ioner
vVersus

Shri M. shirajuddin anl others Respondents

Mr .Mahendra Shah, counzel f£or the patit ioner
Mr. Manish Bhandari, counsel for the resoondentsz

CORAM:

HOM'RLE SHRI OLP.SHARM:, MEMBER(LDMINISTELTIVE)
HOT'BLE SHEI RATTAN PRAINSE IHENMEER (KU IS IAL)

ORDER

(PER HCII'SLE SHEL OWF JSHARMA T‘EMJEI\ (ADLIVISTRATIVE )

In thic contengt petition Shri Wanu Ram has
prayesd that the resondent-contermnners mayvbe suk ably
punished for fluurlng the 1ntﬁr1m Airaection issued Ly
thc‘Tribunal on 22.2.199 in o2 N@.SJ,QJ to the effect
that if any zelectisn to the post of Chief Ticket
Inspector Sezle F2.2000-3200 is made, it shall be

subject £o the subesame Sf the O3 and that this fact

chould be specifically mentioned in every promot ion
order.
2. wWe have hear® the learned counsel for the

part i=s znd have aone through the record.

3. Initially the racgondents hznd not comolied

with +he interim dirsetions of the Tribanal as =z foress il

but suhsequently 'z issuing ecorcigende which sre annaved
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to the recly of the respondents, they have complied

with the directicns of tha Tribunzl. In the circumstancees
of the present case, we hold that no further action

‘iz nmecassary on this contempt petition and it is

Aicmnis sed ac having bzoome infrustucus. The not ices

izenued sre dizcharged.

. _ ( 0.P.SHARMA )

MEMEER (A)



